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Delhi Sikh Gurdwaras (Management)
Ordinance, 1971. [Placed in Library. See
No. LT-474/71.]

THE MYSORE STATE
LEGISLATURE (DELEGATION OF
POWERS) BILL, 1971

MR. DEPUTY CHAIRMAN : Bill
for introduction. Mr. Pant.
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MR. DEPUTY CHAIRMAN : Yes,
Mr. Pant.

THE MINISTER OF ST AXE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT) : Sir, I beg to move
for leave to introduce a Bill to confer on
the President the power of the Legislature
of the State of Mysore to make laws.

The question was put and the motion
was adopted.

SHRI K. C. PANT : Sir, I introduce
the Bill.
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THE DELHI SIKH GURDWARAS
(MANAGEMENT) BILL, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITI RAJ SINGH
CHAUDHURY) : Sir, I beg to move for
leave to introduce a Bill to provide for
the better management of certain Sikh
Gurdwaras and Gurdwara property.

The question was put and the motion
was adopted.

SHRI NITI RAJ SINGH CHAU-
DHURY : Sir, I introduce the Bill.
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